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Heard Shri P.K.Mishra, learned
counsel for the petitioner. Shri P.N.

Mohapatra, learned Additicnal Standing |

Counsel for respondents is alsoO present
When the guestion of jurisdiction @rcse|
the petitioner's counsel was not in a
position to satisfy the Tribundl as to
whether this Tribumdl hds got jurisdict]
to entertain this petition for the
simple reason that the pEtitioner’Q;jf =
father died while serving in the
Telephone Deparémnt at Calcutta now
seeking &p compassiondte appoiptment .
at this it was pointed out by the
petitioner's counsel when he was asked

to satisfy the Tribumdl with regard

to jurisdiction that he mdy be permitted

to make a representation to the
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authorities concerned and the question

of filing another petitiom to’ . be

» ;\\:\)
considered later. In view of this posit%me SN

giving liberty to the petitiocner to
make a representation to the concerned

authorities we dispose of this Originmal
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